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Mr, Spoaher: The result of the
division is a8 follows:—

Noes®—-143,
Noes—143.
The motion was negatived.

‘Mr. Speaker: I shall now put all
the other cut motiong to the vote of
the House.

All the other cut motions were
put gnd negatived,

Mr. Speaker: Motion moved:

paper, be granted to the President
to complete the gums necessary
to defray the chargeg that will
come in course of payment during
the year ending the 3lst day of
of the

The motion was adopted.

(The Motiong for Demandy for
Grants which were gdopted by the

Lok Sabha, gre reproduced below—
Ed)]

[}

Demanp No. 15—EXTERNAL AFFAIRS

Mr. Speaker: The House will now
take up discussion and voting on
Demand Noa. 86 to 70 and 130 relating
1o the Ministry of Labour, Employ-
ment and Rehabilitation for which 3}
hours have been allotted.

Hon. Members present in the House
who are desirous of moving their cut
motions may send slipy to the Table
within 15 minutes indicating the
serisl numbers of the cut motions
they would like to move.
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Dxmawp No. 68-Lamovr amp K-
PLOYMENT

Mr. Bpeaker: Motion moved:

“That g sum not exceeding
Hs. 9,60,46,000 be granted to the
President to  complete the sum
necessary to defray the charges
whith will come in courss of
payment during the year ending
the 31st day of March, 1888, in
respect of ‘Labour and Employ-

ment’. *

Demanp No 69—EXPENDITURE ON Dis-
PLACED PERSONS

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs, 7,9832,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in respect
of ‘Expenditurg on  Displaced
persons’.”

Drmanp No. 70—Otuer  Rrvesue
EXPENDITURE OF THE MINISTRY OF
LABouR, EMPLOYMFNT AND REHABILI-

TATION

Mr. speaker: Motion moved:

“That a sum not exceeding
Rs 2253000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1868, in res-
pect of ‘Other Revenue Expendi-
ture of the Minilstry of Labour,
Bmployment and Rehabilitation'”

Dusawr No 130—Carrray, Ouriay oF

smx Mnasmey or Lasoun, EMPLOY-
MENT AND REEABILITATION

Mr. Bpeaker: Motion moved:

“That 4 sum not excesding
Ba. 5,240,000 be granted i the

JULY 18, 187 Labour, Bmpl end 1aac
Rahabl)

.

President 10 complete the

Dr, M. Santesham (Tiruchendur):
Mr, Speaker, Sir, as I rise to gpeak on
the Demands of the Labour and Re-
habilitation Mimistry I cannot but
speak with a consciousness that the
Congress Party has been deliberately
mdulging 1n a perhicious propaganda
persistently against our party, that we
are always the supporters of greedy
capitalists I would like to throw the
charge back on them, that they in-
duluge i it because they know that
they have faled to satisfy the labour,
failed to achieve labour contentmenc
which they are supposed to get and,
therefore, in sclf-defence they have
been going on throwing that charge
against us. [ would like to  affirm
that we on this side of the House are
all consumers and as consumers Wwe
are interest~d not only in labour bub
we are also interested in the capital
of the country It 1, wrong to say
that we are interested in the capitalists
of the country. We are interested in
the capital of this country, in preserv-
ing it and promoting it. Therefore,
perhaps, we are the right group to
view through the labour eyes the per-
formance of the Government of India.
May I say, Sir, that viewing through
the eyes of the labour. the industrial
labour and the agricultural labour,
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ills that have been brought on tlhe
labour through very many attempts.
It is 1audable indeed that they started
the tripartite wage board, the national
productivity council and very mary
other attempts to see that something
could be done for the labour. But,
unfortunately the various other econ-
mic measures such as the very many
direct taxes that were levied on the
Ppooy communitieg resulted jn a total
annualing of whatever Iittle benefits
the Labour Ministry have been feebly
attempting to get for them,

1641 hours,
[Smrmx G S. Dmtion wn the Chalr]

The failure of the Government in
the fleld of labour welfare can be
classified into two, the first one being
discontent among the industrial
labour, The discontent that exists in
the industria] labour can very well be
seen by the labour unrest that we see
all over the country. If labour un-
rest is not there elsewhere, it j5 per-
haps because certain sections of the
labour are very considerate and loysl
to the Government of India, Parti-
cularly such of those labour organisa-
tions which are not play-things in the
hands of political parties, such labour
ag In the ministerial service with their

Disputey between labour and capital
when it otcurs, as it often is likely to
oocur, the labotir normally looks upoa
e Government a3 a benevolent um-
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the industrieg untp themselves and
thereby they have now themselves
become the capitalists, With the ex-
pansion of the statism we find that the
labour has no champion at all. It 1
somcthing like the boxer who takes
up a fight with the umpire. Then, who
is to decide who the winner is. There-
fore, without any champion on thewr
side, the labour suffers all the more

it feels that the capital jc at the mercy
of the labour, that without the co-

manages the capital that has been
sunk by the government is not likely
to
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I can say that they have pre-
ed the soil for such disturbances.
he agricultural labour ig going to
e with thig amount of dissatisfaction
frustration any mischeif-monger
can easily kindle fire in them and he
; certainly do it in any part of the
country. It so happens that it is
. Noxalbari that these things have nap-
ned where there gre a large number
i of dlsloyal elements. Such a situation
1as not arisen in the rest of the coun-
'y because you, fortunately, have a
Hation that i Joyal to this country.
the dissatisfaction, the frustration,
hat the agricultural labour hasis a
itter gbout which the Government

Lastly, I must say a word about
e nasty gherao that is restorted to
our country. I do not know why
lere should be any delay or any shy-
in declaring gherao as totally un-
vful. The individual liberties, the
il liberties, are thwarted because
this ana those who indulge in it
o certaimnly the breakers of law.
lere is ample scope in the Indian
nal Code to round them up and
them as criminals, I would like
ace the history of this new tech-
e of settling industrial disputes.
State of Andhra Pradesh, some
s ago—1I think it wag before the
some students joined to-
and gheraced 5 big personali-
the Registrar of the Universi-
either the Government of Andhra
fesh nor the Government at the
had any respect for the civil
: of the Registrar. He had +to
there for days and days together.
one thought that there was no-
rong in adopting this method
s method is now gaining
This is likely to become 3
 Frankenstein in our
number of

tis eatmg into the
country' Similarly,
y %fbecome a dangerous

ASADHA 27 1889 (SAKA) Labour, Empl. and x2726

Rehabi.)
ment of India should act quickly and
see that this nasty thng does = not
assume bigger proportions.

I therefore, feel that the Govern-
ment of India have totally failed in
bringing ‘sbout labour contentment
both in the industrial feld and in the
agricultural field and, therefore, it is .
high.time that the Government of
India handed over the finance of the
country to some other group of people
some other party or some other orga-
nisation, who will be able to give
satisfaction to 511 the labour.

Mr. Chairman: Before I call Mr.
S. M. Banerjee, I would like o say
this. Mr. Banerjee may finish his
speech in ten minutes because the
other Member who stepped down in
his favour would also be leaving today.

Shri 8. M. Banerjee (Kanpur): I
would request you, Sir, to call Mr.
Surendranath Dwivedy to start the
discussion at 5.15....

Shri Surendranath Dwivedy: If the
House will sit longer....

Shri S. M. Banerjee: The House
can sit longer by 15 minutes,

Mr. Chairman: The other hon. Mem-
ber is also leaving.

Shri S. M. Banerjee: That is why
I am suggesting this.

Mr. Chairman: All right. Mr.
Surendranath Dwivedy will be called
at 5.15. The House can sit upto 6.15.

Shri S, M. Banerjee: In the Report
of the Ministry of Labour, Employ-
ment and Rehabilitation, it has been
stated:

“The economic developments
during 1966-67 had their impact
on the industrial relations situa-
tion during the year. The country
lost 10.5 million man-days (provi-
sional) in 1966 on account of
strikes and lock-outs in industry
as compared to 6.9 million man-
days in 1965. The deterioration
in the industrial atmosphere
could be attributed partly to econo-
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[Shri S. M. Banerjee]

There is another point I would like
to raise. The other day there was
tfalk of a wage freeze. It was attri-
buted to the Chief Minister of U.P.
and the Chief Minister of Kerala, that
“they suggested it. I had an oppor-
tunity to meet the Chief Minister of
U.P. He categorically denied having
suggested any such thing to our
Deputy Prime Minister and Finance
Minister. While he was not vet the
Deputy Prime Minister and Finance
Minister and was a member of the
Congress Working Committee, this is
what he said in a meeting of that
Committee on July 5, 1966. He pro-
posed certain -steps to revive the
national economy. I will quote four
of them (1) dor the next twelve
months, there should not be any
increase in the wages and salaries;
(2) the working hours should be
increased in factories and offices; (3)
every employer employing more than
80 persons should pay“gne-third of
the wages in kind; and (4) a drastic
eut in social welfare expenditure
ghould be made. These are the four
points he urged as a panacea for the
ills of the country on the economic
front. These were suggested by Shri
Morarji Desai as a member of the
Working Committee. Today he has
the privileged position, fortunately or
unfortunately, of being the Deputy
 Prime Minister of this country.

I want to make it clear on behalf
of my group, on behalf of the All
India Trade Union Congress, that any
attempt to have a wage freeze will
result in an all-India strike. They are
following Mr. Wilson in a wage freeze.
This is a Government which could
not hold the price line for the last
20 years. Every year the prices are
rising, every month the prices are
rising. The entire Cabinet is moving
in a direction from which they will
mever be able to hold the price line.
tou ask any Minister., He will not
be able to give a reply. If there is
any attempt to have a wage freeze,
it will result in an all-India strike.

I would only eonclude by saying

JULY 18, 1967
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that the All India Trade Union Con-
gress is meeting in the month of
August. We are prepared to discuss
this matter of wage Ireeze with the
Minister if they are willing to discuss
all other matters, but under no circum.
stances can this wage freeze be accept-
ed when the real wages have fallen
below 19847 level, when the workers
are unable to get even two meals. It
is impossible to accept any wage
freeze, this will be opposed and this
will be opposed tooth and nail, there
is going to be an all-India sirike.

sft sfto Fpeearlr (fagie) : gwmfa
wEtET, wogT HET Agied ¥ o fewigw
quar @, § ST w@me Wi andgd
FEATE AT T G MT [ GR o
A W ST T WA T SR F

TS W H A v grad oA
fomr oo €t o WY & 1 F @
TR G, TEAA A% TGA BT GHATA o

qooe & | ® awaar § B O g
rraaﬁvrfsma*lﬂﬁméwmaé’r
& 1 afer wrwr g GTEE-EN AT 9<%
WET § | gEil® TEaET T aes ¥
T HAEA & a1< ° A faar g,
afew & wwmar § f& grga-wer
& fog #1E @ iforer a8 g1 ©r &

T qreeE A qIHE ¥ § ;I
¥ amar g 5 #wogd ar @
ATAIE AT aREmTET § o1 W
wr fredt ot worge ¥ o s, At
g a4 Fa & o o H ffw, g=utw
T G BET FT IAH T qH
H1E ST g o 7E E; AR BT
g9 g, 9« HS F ag7 ge aTHy
FHT @l STATM; qa o To FAFIT
1 FE e Tl @ S, afew aw
99 § Tt A AT o1 @A qE qA9G
& faar o g AR & FwEmEr
g fF gat worge Wl @ W weet
T ¥ 9§ 1 g g A e
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t fr aelile &' sreu-dr @ aow
wen omT gy

fravefez fifen % o w fer
Wt «t f6 worgdl & fay SacwamE
wrr avit wrd, Sfew T AR
it fodie Ao W W
w Al fear § 1 g v v fafan
w30 ¥ agar @ ¢ fag
Wﬂ"aol{o ¥ e w |
v § 1 O ¥ w3 e ag eedt
s ffegmrized qric fmr &,
wiagaa e Qo & ¥aTH FTHATH 7
TEWT WA | ow FAGE o Yo 3
WS ¥ 7w w1 Sw sAfafaim
% oy §, O agy o oy wgy o 4
fr 3fs &3 o e mr §, W farg
e go ¥ AR w7 wyry Y FoTAT
w wwan &+ T e % wenge wve-
T F HACATCE W B g T
w §, e et 9w o ot
Tt & 1 & il ¥ qrene wewm

wew deee £ 1 WV o v o e

T2 & w QR v fw A7 ww v
o W AR ¥ T¥T
8, foormar & e w 2wrerew famea
¥ rd wY ohifog, W St Erer & v
N W §, w1ee wve fafor e agr
FAWT AT TEY § AU A AW A iy
i wfeeom 4§t §, 3w & dfer
R Hf e serag ¥ Wit
KA AT F g gEA 0 A Fweqs
wgYeq, a1 WY wTHA AW A€ § wew
wfgror § dwt fafex  wgew
I ¥ € ok wifew w%,
A1 WY YT § oA AE X IT wT A
o ¥ aW R T % fag

w% & fae gw ar s ¥ oY e
&, I e Y fear aragpr 31 qw
ot e w1 aliiew T ferr
T ) TR YT R e A W

- aor Fewmen & i dor ard & Se ¥
- we @ W ey gie ¥ wWar

£ Fritr 3w & 99 @@ wolt <O

> W grer uet | 7w ¥ e e e

oot ¥ g soyr o W1, Wit
w gv vk e O, (e Y @t
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ey e i g wrw QR v arfe @ s gewre o
e g RE TwE e 'Q(‘!}WMIM!;MQ
g FC R |

qu v & fg kit oy ok § f o
¥ wx ot ¥ o ¥ SA A

iz w0 & foag v et )

e AEEm, e Te wHWT
o & wrf & 9% ¥ qufers ¥ o
AT FTARAE fe:

~Central Government accepted
the concept of DA—given the go-
by—lowest group should be neu-
tralised 100 per ceat”

o v witvw foitd & gafeas

TAREAT N FEA AN

g A G | A G
wad Wt magw A AR w
¥R F T AW F R ¥
arg ag wifs ot ot fs admz qd avg
¥ ®tfrw ¥ ¥ @ ¥ TN
w3t | gim A ¥ daX ¥ aw
wfeert ¥ @7 D IR W T
pxg ¥ fax mferei 7 Armaw Ry
g § 1 e fv fafrem 4 qoi
§ o sdfew 20 TEE W qum
ar g wgr sE Ko QR X T
wg 77N § worm wgea froee §
oY, W T & wwe st R
& fiedvez g, wk gt 3 T SRS
areqs ¢, & wgn e § fe
o fam wifas s @ ) W@
20 qegz dferaw w1 wnE 9T 2
& agi ¢ wEe A ¥ Wi woga
¥ wry e ¥ fay fran v @,
ara W wra fr sifs o e @

were agvey, vtz et ¥
v W g mfawt WY, e arfies
J w3 § @ wifew e Awla @
at fear va amd & wx ofaw
vrdfen ¥ &% wrer T oifew
2, femifew g wro Bo Yo uwo
E 9 arver q¥w ¥ e §, wfRwy
o §, gfrgre g etvaeivind, agr
arY augl ot afees grevif § gt
9¢ Tz ¥ oox A wEw Gy
= § g1 av e ) fear et
nadz onfsfore oz metkz & dd-
wer ¥ fars o § v dfew d,
owE Wi, wer oo
¥ g7 dfaw ¥ & vt fieqr amar §
W metie www dY gE &0 &
e fafrer & sgnn o g f
afeaw dyratew it foeef oft wraifant
o Y ¥ ag 3T N et wfgr o
W A oA, miw e T
afgr afere wyefor & W=
qréifagwy o oz & ot 7wt
weT fe itz Fewtaw & Wit Lfer
i ® Wy dwe fafrex
aw X Ay av whk ¥ o A W
wrr ®1 Rifew € § e gt fere
werEfem wr aare qrar § wgt T qw
Ty & 1 a7 9 & wiieed gy
! oftire w7 & fag dare wft £
ot @ § wrw i@ qafgee #,
wréo o fro Qe frdfes v 3,
ot wgy ard s dvcdfer %
we aft mit wew Wiy, wgt @
waite & i e § gt o W
v ot awhd §, sw St e
v Sifire it Rty
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"wsrw Wi, s W g0 S
¢ dfier amg wff §, iy & sofex
Yormm wg ST RAT wT § WT
og 7% § fir W qw & s g v
wigas qr der g mar § W wg @
|OTH TER WY AT oy &AWy
¥ 2w ¥ gl wefend w1 qaew
qz1 firqr § ¥ o fage & w=e

i
i%giﬁ

3
3
e

Ffomgr R amw Rl ...
Magfend: avaRE?

ot o debwewnh ¢ aEr AA
X 1940 Argwm g W &
el wiw R w mwa x@en
g § o€ fifeddsr 43 gt 98
Aap e

& o & wwd e QO a ¥
W AT TR ff X T WA O
§ & it it o e W o § fam
* wore 3x IFreT AT Wt o
wit § 1 Ty ey g o o R e
fimr § ow & fag & o W
o umwargs

of ASADHA 17, 1880 (SAKA)
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1. 18 s,

DISCUSSION ON HOME MINISTER'S
STATEMENT Re ASSAULT ON
SHRI BIMALKANTI GHOSH,
MP,

Mr, Speaker: Shr Dwivedy.

Shri H. N. Mukerjee (Calcutta North
East): 1 rise on a point of order,
Sir,

Shri Sarendranath Dwivedy (Kcen-
drapara)’ I have not made my speech
yet Unless I begin, how can there
be a point of order? After my speech
{s over, there can be a point of order

Mr. Speaker: He rarely raises a
point of order. Let us hear hum.

Shri Sorendramath Dwivedy: But
a point of order cannot be raised m
B vacuum.

Shri H. N. Mukerjee: If he makes
Tis speech, the entire pomnt of my
pant of order will be lost. ¥You may
&efide against me, that is a different
matter

Yoy have given your consent to this
motion under rule 183, 1 am sure
before giving your consent about the
admisnibility you had read rule 188
Under rule 186, in order that a motion
may be admussible, it has to satisfy a
certain condition, and it 15 stated obli-
gatorily at page Bl:

“jt shall not relate to any
matter which is under adjudica-
tion by a court of law having
juridiction in any part of India"

As far as the content of the matter is
concetnnd, we have already in this
House expressed ourselves against
politiral hooliganism. But in so far
as the assault on a member of this
Hou e .. concerned, I saw 1n yester=
day's Culcutta papers how in the West
Bengal legislature, the Chief Minister

his inability to say anything
more than the fact that certain eourt
cases and counter-cases in relstion to
this asssuit jncident are there. There-
fore, his hands were tied, his lips



